IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A.No. 154,93
T.A. No.
DATE OF DECISION___ 4-10-1993.
Shr Nanii G S aruaiiza Petilioner
nij —Sarvaiya
Party in Person Advocate for the Petitioner(s)
Versus
Union of India and Others Respondent
Shr Mo Vir Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. Ne.Be Patel Vice Chairmane.
The Hon’ble Mr. V. Radhakrishnan Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ??I

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

i S ——

Whether it needs to be circulated to other Benches of the Tribunal ? //

No.



Nanji Ghoghabhai Sarvaiya
Western Railway Garage,

Jr, Cleaner, Residing at
Railway volonj, Loco Shed
Chaptra (Behind), Porbandar
Advocate Party in Person
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2. Shri A.¥X, Mishi
Divisional M chanical Engineer
(DML.E.) Car: Wagon
Bhavnagar, B! Jnduar Para,

3. Shri LeP. Trivedi
Garriage Wagon Superintendent

Veraval,
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t. No order as to costs.
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